entity. Whether he is there or someone else was there earlier, it shouldn't matter; Government is a

continuous entity. It has to be viewed in an integrated way.

Sir, my district of Guntur is famous for textile workers, especially Chirala, from where the hon.
Minister of State comes. We are proud that the hon. Minister of State represents the Bapatla

constituency.
MR CHAIRMAN : Question please.
SHRI JESUDASU SEELAM: | am coming to the question, Sir.

Sir, | agree to what he has said, as he is not aware of these 40 projects. But, out of these 15,
which are going to be sanctioned, would the hon. Minister kindly consider sanctioning one Integrated
Textile Park for Chirala, especially because it had been affected by devastation and a lot of textile
workers and weavers had committed suicides because of the unbearable conditions? There has

been a long-pending demand, Sir.
MR. CHAIRMAN: Question has been put. Let it be answered please.

SHRI JESUDASU SEELAM: Does Chirala figure in the list of 15 proposed Integrated Textile
Parks? What is the proposal before the hon. Minister?

SHRI DAYANIDHI MARAN: Let me again elaborate the way the Scheme for Integrated Textile
Parks (SITPs) work. A detailed project report has to come. A Special Purpose Vehicle has to be
formed and this SPV has to coordinate and submit a report of the Ministry of Textiles. Then alone can
we sanction any Park. Moreover, the proposal for the additional 15 Parks which | mentioned are
under the consideration of the Ministry of Finance. Till we get confirmation from them, we cannot
accept any proposal. It won't be fair on our part to accept any proposals when we do not have any

financial allocation.
Fake encounters by Delhi Police
*563. SHRI KAMAL AKHTAR: Will the Minister of HOME AFFAIRS be pleased to state:

(a) the number of persons who died in encounters with Delhi Police during the last three

years, till date;

(b) the number of cases of fake encounters by Delhi Police reported/ represented during

the last three years;

(©) the number and the details of police officials booked and punished during the last three

years for involvement in fake encounters; and



(d) the action his Ministry has taken/proposed to take to check rising trend of fake

encounters by Delhi Police ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (d) A Statement is laid on the table of the House.

Statement

(a) Number of persons who died in encounters with Delhi Police during the last three

years, till date are given below:

Year Persons died in encounters
2007 13
2008 05

(including one police personnel)
2009 —

2010 (upto 20.4.2010) —

(b) to (d) There has been no fake encounter by Delhi Police during the last three years.
However, there have been representations/court cases for judicial enquiry into the Batla House
incident on 19.9.2008. Hon'ble High Court of Delhi in W.P. (C) No. 7368/2008 and CM No.
9940/2009 passed an Order on 26.8.2009 declining the prayer for an independent judicial enquiry into

the encounter being satisfied with the enquiry report of National Human Rights Commission (NHRC).

N BT IRETR : HB 1Y, ISl B3 Ul A ITR Y9, SRS 3R TAR Fdl o 3fER T8 Ta]
3R ORI & AT IR Yo ST @l & Woll TTdhISex o) Y81 21 ST Adeld I8 -Tal fb 84
QANT AP ATE 3fR AURTAT BT U8l o 2 &1 SHPT AAAS I8 & P 577 M WR Yferd I Bl $1
PRE! T, 39 Hag H § 73 S § I8 qo1 A1edl § [ WER, Sl AGARH $I G99 g9] 5haR 8,
S 3T BT AH AR AR GATH B A TS TeTeR AT AT 8.0

it Aty : o1y Fare gfey

3 HA &R : WX, § AT U= & o 87 §, YADT 7SI TN, Al qATe B goT S
..(TAYT)...

sft wmafr : 72, T, 39 commentary # ST, 37T Farer 4Tl

# FATA IR : T, 19.09.2008 HI ICl BSH & 3fEX Sl UFHISER gal T, foraH wap
9T aren Al TEIS g T, SHH ARBR DIT BT USRI AR 81 99 APl ©, i g¥ I F 20
PRIS GASHMI H 3R secular AR H T S8 &1 H MqP H1ead J H2AT ST | Y1 918 § 6 3R
ARBR S SAMER © ...(TEH)...




sft wmafr : Ut 3Ty FaTe gyl

ft HATA SR : TR, H AH ATeH | HA ST I T A8 g 1P 3R TWHR SAMGR 8, Al
R I8 39 9l 818 TIBTSEX WX Joint Parliamentary Committee SHTGIT AT SH®T =ATRI® STig

PTG JNUAT T&T BRI ?

SHRI P. CHIDAMBARAM: Sir, the Batla House incident has evoked extreme reactions and

passions, and | understand that some people are extremely concerned about what happened. My

appeal to them is, to bear with me while | explain in a minute what | can do under law. | have to act
under the law. The Batla House incident was enquired into by the NHRC. A writ petition was filed in
the High Court of Delhi, asking for an independent judicial inquiry. The High Court declined that
petition and said that the High Court was satisfied with the inquiry conducted by the NHRC. An
appeal was filed to the Supreme Court. The Supreme Court dismissed the appeal and upheld the
order of the High Court. Since then, charge sheets have been filled in the Batla House case. As on
four days ago, the final charge sheet has been filed. All the accused who are apprehended, who are
wanted have been shown as accused in the charge sheet. The case is sub judice. Whatever may be
our personal view in the matter, whatever extreme reactions may have been provoked on one side or
the other, | can only act under the law. The charge sheet has been filed. | have assured those who
have met me in this connection that | will make sure that the trial is conducted expeditiously. This
morning, | once again instructed the officers as well as the prosecuting agency, namely, the Delhi

Police, that the trial in this case must be commenced and concluded as expeditiously as possible.

it BATA TR : AR, AR HA St 7 AFAIRGR AT & RS & IR # &ar 7, aAfde
fake TSR TR HATRIGR AT &) S RUIE 31 B, SH 1155 Hax TR I8 TIBISCN fake 91 B
TR, § e ATed g N1 g1 AT &, G113 A1 U R a7 & 3fax 91 8 90d & 3R AN S8erd
H S T2 T PR 3TN BIS 37T T8 TR BRI W FhM o Sl 2, 1 S vy W FHT 78 et
RET B

sft FuTaf : HUAT AT FATA 5T

N BT IR : AR, H HaATel R 81 377 XET §, I8 HaTel A GafSd 81 U8 20 PRIS GATH Dbl
AT 21 3R BIs fhell 3720 Thet W U T= BT TS a1 aredm g, A1 I TSR T8
forerar & ok Pl IR i) WY 921 et <& 81

off U : 31T 7Y supplementary Tl qfsgl

oft BT IR : TR, IR HET1 IE & b anft T avE W 3R & 37ex BuT fb 3o & o
fRepIe gU oIk HaehT ARRSTS Sl fIvwpie gU ..(@eM)...

sft Furafy : 39 Fare g
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st HAI IR : WX, 99 37 APt P ST gE, @ g F [H WIS F A MY
..(TAYT)...

it wHTafy : 3TI ST HaTe 48T B, SEY Hafd supplementary gfT

it HHTS SER : TR, | AT LA | AT A SN F T AT8al § 15 qas 7 97 & 3fa%
S 99 favwpre gu a1 faee! 91 379 STTR1 WR il &9 favmic g, 997 3119 S+ fawmie] & I &R W)
I FRIGI, ST {6 SITR, AHT ARKIS 3iR ATet T4 fAThIC B T4 81 81 87 ...(FAEM)...

ft AR : HUAT 31T IS AT ITYDT FaATA B I ...(HIETH)...

2t A R ¢ T SR.E.TH. 3R VA &1 6T gl B 989/ PR I8 ©

MR. CHAIRMAN: That is enough. You please resume your place. ... (Interruptions)...
it T Rie Hrear) : TR, THH IR TH.TH. FT M F8l A A 82 ...(FILH)...
SHRI P. CHIDAMBARAM: Sir, are you allowing that supplementary ?

MR. CHAIRMAN: Please answer what is relevant to the question. ... (Interruptions)...
SHRI M. VENKAIAH NAIDU: Mr. Chairman, Sir, | am on a point of order.

MR. CHAIRMAN: What is the point of order?

SHRI M. VENKAIAH NAIDU: When the question is raised. ... (Interruptions)...

MR.CHAIRMAN: Please, all of you sit down. | have already given directions in this matter.

... (Interruptions)... Please sit down. ... (Interruptions)...

SHRI M. VENKAIAH NAIDU: In the question, you cannot ask about Hindus or Muslims or
Christians. ... (Interruptions)... Wherefrom this Muslim factor come? ... (Interruptions)... ST AT
2fh eea A R L ...(agM)...

MR. CHAIRMAN: Please sit down. All of you should resume you seats. ... (/m‘errupt/ons)... Mr.
Kamal Akhtar, please resume your seat. 3Td @I 56 SITSUI ...(AEM)... 3 911 YA ...(FGEM ). .
TP e @i ...(aaem ). .

) Rrar=< fes : W=, ...(=agm)...

MR. CHAIRMAN: Mr. Tiwari, please sit down. The Chair has already stated that
supplementaries will relate to the main question and any matter which is asked outside the scope of

the question will not be answered by the hon. Minister. ... (Interruptions)... 3119 Yoo Ul I am sorry.
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Please allow him to answer the question. 34 5 SIIgUl Please resume your places.
... (Interruptions)... 34 9o SIeul 2RIT, You will not argue with the Chair, Mr. Kamal Akhtar.
...(Interruptions)...

SHRI P. CHIDAMBARAM: Sir, when a case ends in conviction of a certain number of accused
and acquittal of a certain number of accused in the same case, in my view and | am sure many in this
House would agree, it is a tribute to the independence and integrity of our judicial system. That does
not mean that there was a mala fide in the investigation. If you apply that standard, then every trial in
this country will come under cloud. In fact, in the Rajiv Gandhi assassination case also, some people
were convicted and some were acquitted. But, | do not think that is a standard to apply and lawyer
Members of this House will appreciate what | say. Investigations also. Some times take you along the
wrong lane or the wrong by lane. Then, you get the right lead, which leads you to the right persons. |
do not think it is correct to immediately attribute mala fide to the investigator. If a police officer
investigating a case knows who the accused is, then he would go and grab him straightaway. It is the
investigation which takes you to the leads; there would be misleading clues. Thereafter, at the end of
the investigation, the matter has to go to court. The court will decide whether a person is guilty or not

guilty.

My assurance to hon. Members is, to the best of my ability, | have ensured and | will continue
to ensure that that investigations are conducted by the Central investigating agencies fairly and
impartially without any bias and we will only prosecute those against whom we find convincing and
substantial evidence. If, at any stage, we find that the evidence is not sufficient, we will not prosecute
those cases, we will not hesitate to withdraw those names from the prosecution. That is the only

assurance | can give to this House.

o $eax Rg Gy w81qy, N7 97 we R gior g1 @) 1S gois I wefa &1 #
POAF W AT E | PO THY T8l FO&F & <11 Ah PrIC ik Y U A1 ST I U Afth bl 310
TET P TN BT A 1 AT STHT IS I T AT 3R PIS HYR e8| 7| TRy el gRT S o1
BT AR @ 7 39 A1 F AR 797 UF @fth A1 9 O 981 BT 3Teholl B WIS AT U
Hqerey, § w31 o A g aredl § b 5 Feiv afhal o1 9RT 11 S9901 o+l 9 1 915 e
2 3IR ST AT JATISIT A1 AT 872 I H YR SHHRY A8l gl

SHRI P. CHIDAMBARAM: Sir, | am not aware of any person to whom the hon. Member refers.
In the Batla House incident, two people were killed, and, Shri M.C. Sharma, a police officer was also

killed. Others were arrested. ... (Interruptions)...
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st $eax Ry wvmfa N, S ie w9 # el of ...(gaum)... dF emeHt AR Y g
(AYF)... fEeeh g 7 9RO . (Faem)... 3lles 9 ... (FAgM)... W, 3 e gl e ar &
(T

SHRI P. CHIDAMBARAM: Sir, how can | answer? ...(Interruptions)... Unless he gives me
notice about a specific case, how do | answer about a specific case? Let him give notice and | will

reply. ... (Interruptions)...
ft TR : 3T HAT ST Pl 9 foRgeR IE FATd O WA .. (@aEH). .

ST, M YT : IABTRAT B AT S © ...(FAUM).... b F1 39 @fhal F IRaR] B dls
AT AT TATZ? ...(FAUT).... TS I A1 © ...(FAH)...

MR. CHAIRMAN: The Minister will respond to your query, please write him a letter.
.. (Interruptions)... B HET B ...(ALT)... 3T T feRaes o <1 ...(araem)... 37 Iofa gama
Sl

SHRI RAJIV PRATAP RUDY: Sir, Delhi Police, undoubtedly, with all constraints, is one of the
finest police forces in the country and we must give credit to this force for working here with all
constraints. We admit this end it is a fact. We must talk something good about Delhi Police because
it has succeeded in controlling crimes and maintaining law and order in the city, especially, Batla
House is a proof of that. Sir, we are taking cognizance of the NHRC Report which has mentioned, if
you see, in the last five years, right from the beginning of 2002, the number of encounters in Uttar
Pradesh is 78, in Andhra Pradesh it is 6, in Maharashtra it is 5 and when it comes down and down
every year we see in Uttar Pradesh the highest number of encounters have been recorded whereas
the State of Gujarat has the lowest number of encounters in the country. If you see it, the number of

encounters is one or two. ... (Interruptions)...
MR. CHAIRMAN: Please relate it to the question. ... (Interruptions)...

SHRI RAJIV PRATAP RUDY': Sir, the question is about the NHRC Report. | am coming to the
question. ...(/nz‘errupz‘/ons)... Sir, my specific question to the hon. Minister with reference to Gujarat
is that, on the one hand, he says, "We have gone for conviction", on the other hand, the country

has already seen the conviction of Afzal Guru where nothing is happening. ... (Interruptions)...
MR. CHAIRMAN: Please put your question. ... (Interruptions)...

SHRI RAJIV PRATAP RUDY: Sir, my question is: Why is the Central Government specifically

using the CBI for targeting the State Government of Gujarat? In one or two cases. ... (Interruptions)...
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MR. CHAIRMAN:: It is not relevant to the question. ... (Interruptions)... It will not be answered.
...(Interruptions)... Please resume your place. ...(Interruptions)... Mr. Rudy, please resume your

place. ... (Interruptions)... You are missing the forum. ... (Interruptions)...
it TR WISTHTE STl : 981 $B T8 BI1 2 ...(EH)...

MR. CHAIRMAN: This is not correct. ...(Interruptions)... Please resume your places.
...(Interruptions)... You are misusing the forum; you are misusing the Question Hour.
.. (Interruptions)... Dr. Malaisamy. ...(Interruptions)... 3Td 96 SISV ...(ALT)... Please resume

your places. ... (Interruptions)...
o} HeRTST FI90 : IR, AMTD A FE R © ...(FH)...
o U : ST 3179 S S8 ... (Fas)...

SHRI S.S. AHLUWALIA: Sir, if the hon. Minister is in a position to respond to the question,

then it should be allowed. ... (Interruptions)...

MR. CHARIMAN: This does not relate to the question. ... (Interruptions)... | have given a ruling

on this. ... (Interruptions)...

SHRI S.S. AHLUWALIA: Sir, the Home Minister is ready to give answer to this question.

... (Interruptions)...
2} TR : STEGATTRT |18, 96 TS ..(aHM)...
SHRI S.S. AHLUWALIA: Sir, it is a matter of serious concern. ... (Interruptions)...

MR. CHAIRMAN: The question is about what? The question is about Delhi Police.

... (Interruptions)...
SHRI 8.S. AHLUWALIA: Sir, the question is about fake encounters. ... (Interruptions)...

MR. CHAIRMAN: It is about Delhi Police. ...(/nz‘errupz‘/ons)... Let us not expand it.
...(Interruptions)... Sorry

SHRI S.S. AHLUWALIA: If he is competent, then, he should give answer. ... (/m‘errupt/‘ons)...

off U : 39 FF 1T 9 ST ...(FQEH)... Let us not expand it....(Interruptions)... 34
TTSH ST AT BR B B ...(HAY).... 3T T TN 98 SISV ...(FGM)... Why are you expanding the

scope of the question? ... (Interruptions)...

SHRI S.S. AHLUWALIA: We are not expanding it. ... (/nz‘errupz‘/ons)... | think he is competent

enough to give response to this question. ... (Interruptions)...
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sft Wl : sreqarferaT \IEd, 38 WISy ...(@aYM)... Please ... (Interruptions)... No, no, |

have given a ruling on this. ... (Interruptions)... Please. ... (Interruptions)...
SHRI S.S. AHLUWALIA: Sir, why are you not allowing it? ... (Interruptions)...
MR.CHAIRMAN?: | am not allowing it because it does not relate to the question.
it wTafy : @i 95 ST . (caEm). .
SHRI SANTOSH BAGRODIA: The Chairman has already given the ruling. ... (Interruptions)...

it TIRP IR : a9 FTI ...(FaeH)... Uy 7y, H31 Sft B St <+ & Syl
. (FAU)... TR, F3] ST B ITATS; PR ST ...(FTHT).... HAT ST P STAT9 <+ ST ... (Tae)...

MR. CHAIRMAN: You wil not come into the well. ...(Interruptions)... | am sorry.

... (Interruptions)... This is incorrect. ... (Interruptions)...
ot AIRP AR : I 3T I BT STaRE] HFIT R B ...(FTEH)...
sft QUTIfY : 39 95 TRV WilsT 39 95 S8V ...(FAHM)... 3MY 7 9| 39 95 S8V

...(F9YT)... Please go back to your places. Ahluwaligji, you are a very senior Member.
...(Interruptions)... Please. ...(Interruptions)... | have called the next question. Please resume your

seats. ... (Interruptions)...
SHRI P. CHIDAMBARAM: You cannot question the ruling. ... (Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Don't take names of people who are
not here. ... (Interruptions)... Please, please. ... (Interruptions)... This is not correct. Please resume
your places. Ahluwaligji, please. ...(Interruptions)... The question is on Delhi Police.
(/m‘errupz‘/ons)... The question is on Delhi Police. ... (/nterrupz‘/'ons)... He may have all the answers

for it but this is not the time for it.
SHRI S.S. AHLUWALIA: | know Sir, that he is ready for this. ... (Interruptions)...

MR. CHAIRMAN: | am sorry. This is not correct. ... (Interruptions)... Please go back to your
place. The question is on Delhi Police. ... (Interruptions)... | am afraid to say that this is disgraceful

behavior. ... (Interruptions)... This is not correct. ... (Interruptions)...

ft JToTRf wATE - T AR L (aeT).

o} wurafa : O gETE Sft, 31T 95 SIgU . (FEH)... 3T 96 W9Vl WSl 96 Sigul
...(AYT)... 39 96 ST ....(FFLH). .
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Mr. Ahluwalia, | explained the position to you. ...(Interruptions)... First, please tell your

colleagues to resume their places.

SHRI S.S. AHLUWALIA: Normally, what happens, Sir, when the Minister is not prepared,
Chair says that the question is irrelevant. The Minister also says that, "I am not in a position to

reply." Sir,...
SHRI P. CHIDAMBARAM: | have not said anything. ... (Interruptions)...
MR. CHAIRMAN: Please read the question. The question is on Delhi Police.

SHRI S.S. AHLUWALIA: Sir, | have read the question. | know, Sir, what happened in Batla

House and what happened in Azamgarh.
MR. CHAIRMAN: Right now, we are not speaking on that subject. ... (Interruptions)...
SHRI 8.S. AHLUWALIA: But the point is. ... (Interruptions)...

oY BATT IR : ISR b IR H IAISY ...(FGHH)... T AN & IR § g8y
..(TAY)... BEXEE P IR | a8V ..(FIIH)...

#} [T : PHATS SRAR ATE, MY IS TIZY ..(JAETH)...

it Rrars et : TR A wforr < 21 L.(au)...

MR. CHAIRMAN: Please resume your places.

SHRI'S.S. AHLUWALIA: It is not irrelevant. We need an answer from him.

MR. CHAIRMAN: Mr. Ahluwalia, please resume your places. We are losing precious time.
... (Interruptions)... Mr. Ahluwalia, please resume your place. ... (Interruptions)... You can raise the

question and he will answer it but this is not the occasion.

SHRI S.S. AHLUWALIA: It is not a new thing that we are demanding. Every now and then, it

happens that a question is out of the purview of the listed question.

But those questions were answered by the Minister. | appreciate the competence.

... (Interruptions)...
SHRI TARIQ ANWAR: Only the Chair can decide.
SHRI S.S. AHLUWALIA: Why are you putting your political game on the Chair?

MR. CHAIRMAN: Does the House wish to go ahead with the Question Hour or not?

... (Interruptions)...
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SHRI TARIQ ANWAR: Why not, Sir. ... (Interruptions)...
SOME HON. MEMBERS: Yes, Sir. ... (Interruptions)...

SHRI S.S. AHLUWALIA: Sir, we want the Question Hour, but. ... (Interruptions)...

WRITTEN ANSWERS TO STARRED QUESTIONS
Increased infiltration along the Indo-Bangladesh Border

*564. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether increased number of infiltration cases has been witnessed along the Indo-
Bangladesh border, including land and river border of the country in the recent past, particularly in
Assam;

(b) if so, the details of such cases reported along with number of infiltrators
apprehended/killed and the number of casualties among the Indian security forces during the last
three years, mentioning the nationalities of the infiltrators; and

(c) the steps taken by Government to stop infiltration on land, river and fenced border of
the country ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) As per the data relating to registered infiltration cases along the
Indo-Bangladesh border, there is no increase in the number of infiltration. The details of number of
cases and nationality of persons apprehended during the last three years is as under:-

Year No. of cases No. of apprehended persons with Nationality
Indian Bangladeshi Others Total
2007 1758 347 4182 24 4553
2008 1827 481 2677 17 3175
2009 1303 609 1823 28 2460

However in case of Assam, it is noted that the registered infiltration cases have increased from
48in 2007 to 95in 2008 and 101in 2009.

The nationality wise details of infiltrators killed and the casualties amongst the Indian security
force personnel during the last three years is as below:-

Year No. of persons killed with Nationality Security Personnel Indian
Bangladeshi Others Total killed

2007 1 75 0 76 1

2008 0 29 0 29 4

2009 0 14 0 14 0
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